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Coram: Hon'ble Mr. P.M. Trivedi 	: Vice Chairman 

Han'ble L'ir. P.M. Joshi 	: Jiñicial Member 

Pending admission. Issue notice on the respondent 

including interim relief returnable within 15 days of 

this order. Respondent not to constrain the applicant 

regarding his residential allotment and his transfcr 
be stayed until next date. The case is adjourned to 

2M:i 	2jE, 1987. 
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(P.i-I.Trivedi) 
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Corarr, 	Hon'ble 	P H Trjvedj .. Vice ChEiirman 
Hon'ble I-r P L Josh! 	.. Judicial ierber 

23/4/1987 

Learned advate 1r 	Z Shah for the app1icnt 
apears. No appearance of the representative of the 
respondent nor reply received. Intrim relief to continue. 

espondent is free to file reply within 45 days. 
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